Li sted on :
Court No.
ltem:

SECTI ON- | |

IN THE SUPREME COURT OF I NDI A
CRI M NAL APPELLATE JURI SDI CTl ON

PETI TI ON FOR SPECI AL LEAVE TO APPEAL (CRL.) NO. 6543 OF 2012

W TH

CRIM NAL M SCELLANEQUS PETI TI ON NOCS. 24261 & 26079 OF 2012
(Applications for exenption from filing official translation &
perm ssion to file additional docunents)

Grraj Prasad Meena ... Petitioner(s)
VERSUS
State of Rajasthan & O's. ... Respondent (s)

CFFI CE REPORT

The matter above nentioned was |isted before the Hon'ble
Court on 4th July, 2013 when the Court was pleased to pass the
foll ow ng order:

“In view of the letter circulated by |[|earned
counsel for the petitioner seeking adjournnment for
filing the rejoinder affidavit, natter is adjourned
for four weeks.”

It is submtted that Counsel for the Petitioner has on
8th  August, 2013 filed Rejoinder Affidavit to the Counter
Affidavit filed on behalf of the Respondents. Copy of the sane is
circulated herewith for kind perusal of the Hon' ble Court.

Servi ce of Show Cause Notice is conplete.

The matter above-nmentioned is |isted before the Hon' ble
Court with this office report.

DATED this the 24th day of Septenber, 2013.
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